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In the Patna High Court

Case No : CWJC No. 4625 of 2012

Arti Kumari and Another APPELLANT

Vs

The District Teachers Appointment Appellate Tribunal, Saran 
at Chapra and Others 

RESPONDENT

Date of Decision : 13-03-2012

Acts Referred:

Citation : (2012) 2 PLJR 512

Hon'ble Judges : J.N. Singh, J

Bench : Single Bench

Advocate : Shambhu Sharan Singh, for the Appellant; S.S. Shabbar Hussain, for 
the Respondent

Judgement

J.N. Singh, J.—From the order of the Appellate Authority, as contained in
Annexure-9, it appears that it had allowed the appeal of the petitioners and
directed the Employment Agency to send notice to them by registered post and
consider their re-appointment. Learned counsel for the petitioners submits that,
pursuant to the said order of the Appellate Authority, the Employment Agency
vide its resolution no. 5 dated 19.11.2011, cancelled the earlier panel and the
appointments of the teachers appointed, but no further steps has been taken by
it and in the meeting dated 14.12.2011 it had only proposed to seek guidelines
from the Appellate Authority as suggested by the District Education Officer. He
submits that in terms of the order of the Appellate Authority the Employment
Agency is required to take steps for consideration of the case of the petitioners
and complete the process.

2. The Appellate Authority has been constituted under Rule 18 of the Rules and
exercises statutory powers. Hence, the orders issued by it have to be complied
with and implemented by all concerned. The Employment Agency is therefore
directed to take further steps in compliance of the order of the Appellate
Authority at an early date and, if there is no legal impediment in compliance of
the same, must comply the same preferably within three months from the date
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of receipt/production of a copy of this order. This writ application is disposed of
with the aforesaid observations and directions.
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